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Petition(s) for Special Leave to Appeal (Civil) No(s).4998/2007

LAXM RAM & ORS. Petitioner(s)
VERSUS
Bl ETSHWAR & ORS. Respondent (s)

(Wth appln(s) for substitution of deceased petitioner and office report )

Date: 06/05/2008 This Petition was called on for hearing today.

For Petitioner(s)
M Kumar Parimal, Adv.
M. P.V. Yogeswaran, Adv.

For Respondent (s)
M. S. K. Vernma, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
IA No.1 is allowed.
Rej oi nder affidavit is filed.
Counter affidavit is defective.
Cure the defect within two weeks.
Amend the cause title and list thereafter before the Hon' ble
Court.
(M P. BHADRAN)
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